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CENTRAL ADMINISTRATIVE TRIBUNAL

JABALPUR BENCH, JABALPUR
Caravs B uilding, 15, Civil Lines, Post bag No. 6, JA B A L PU R - 482 001

. A pplicant (s)

VERSUS

Respondent (s)

A copy o f  the O R D ER  d a te d ...........K '.......................................................H on'ble
T ribunal in  the above m entioned case is forw arded herew ith for necessaiy  action.

To,

29.7.2 005
, - -

j Sm t. R enU /K oufier, co u n se l f o r  th e  s ip p l ic ^ n t .
I ifeard.

I Ttie le a r n e d  counsel f o r  th ^  ^ p p lic c in t
j Seeks p e rm is s io n  t o  w itn d raw  t h is  Oh .  i^ m is s io n

granted. Accordingly/ the Oi is dimi;ssed
/ f  witndrawn.
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